A : CENTRAL ADMINISTRATIUE»TRIBUNAL
! , PRINCIPAL BENCH:NEW DELHL

0A. No.2003/94
Duted New Delhi, this 25th day of Octcber,1994

Hon 'ble shri Je Pe Sharma,Member(J)
Hon'ble shri Be Ko Singh, Member{#)

1. Shri P. P. Khanna
R/o HeNo.34H/1 Raj Nagar I
Gali No.5, Palam Colony
NEw DELHI

2e ahri Me P Jain‘

R/o 2626, Bank Street,

Ka;eﬁmﬁa?h : ‘ o
NEW DELHI-110005 ees Applicanis

By Advocate: Shri Be 5. Mainees
VERSUS

Union of India through

1, The Jecretary
Ministry of Railuways
Reilway Board, Rail Bhawan

2. The Financial Adviser &
"Chief #ccounts Officer
western Railuway
Church Gate
BOMBARY - .+« Respondentis

By Advocate i None

Shri J.Pe Sharma,M{J)

Tﬁe apﬁlicant no.1 is Ex-Assistant ﬂﬁcount Officer
in Western Railways and sc also applicant no.2 who have
assieled thg order dated 3rd %ebruafy,19&8 issued by
the Jeoint Director(Est.),Railway Béard,»&ew Delhi

enclosed as énnexure A-1. This erder is on the subjact

F : ‘ : : CGﬁt@.¢.2




Yo
3

"Alleged irregular reversion of Appendix-ll gqualified

- CG=I(since re-designated as Junior Accounts Assistant)

in the Accounts Department of Western Railway."

2. The reliefs sought by the applicants are as Fo!!nué:

i)~The application be allowed with a direction
to the respondents to give the benefit of
judgement (Annexure #-4) tc the applicants
also because the applicents are pleced in
similar circumstences.

ii) To quash para 3(1) & (iii) of the Railway Board
letter dated 3.2.88(Annexure A-1) directing the
respondents to give benefit of arrears for the

period during which the applicants were
reverted as ClerkS'Gr.II.

iii) Respondents be further directed to five al?

consequential benefits of arisars, seniority
etc. the the applicants in the same way as if

the applicants had not been reverted from the
post of Clerks Grade-Il to Clerk Grade-1ll

Both  the applicants are retired employees of Railuways.

3. we heard Shri B. 3. Maines, learned counsel fer
the applicant at length 19.10.94 when he prayed for
time to  conclude his remaining argument on

25, 10.%54.

4, The learned counsel fer the aﬁplicant,to-déy

states that he wants to withdrew the applicatien,
Permission to withdraw the application is granted and 

the ahplicatien, therefore, is dismissed as withdrauwn,
SN
s

/

‘+“3ingh « Pu Sharma
Member(#A Member(J) )
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